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24,1.02 ' Heard Mes.M.0,Choudhury, learned counsel
“for the applicant ano also Mr.A.K.Choudhury,
learnsd Addl. C.G.5.C. for the respondents.s
Mr.A.K, Choudhury, learned Addl. C.G.S.C.
has piaced before us an order cates 16,.1,2002
issued by the Group Centrs,55B,Kohima, refixing
the pay of the applicant at R.4500/= w,e.f,
11,1996 under CCS(Revised Pay) Rules,1997 in
tha pay scale of R,4500-125-7000/-. A copy of
ths order is kept in recorde In the circumstan-
ces, the application has become infructuous.
Mrs.M.D, Choudhury, learned counsel for k™
the applicant submitted that the respondents b
- dirascted to give effect of the grder forthuith
Ne order as such is necessary in view of the
steps taken by the respondents, It is obvious,
The application thus stands disposed of
as infructuous. |
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In the Central Administrative Tribunal : Guwahati Branch -y
. . 4
(An application under section 19 of Administrative Tribunal Act 1985) E

Original Application No Ly 2% or2001

IN THE MATTER OF:

Sri Bhup Singh Kandal
S/O Late Jhankhu Ram
Resident of Group Centre (GC)
Special Security Bureau
District-- Kohima, Nagaland.
-------- Applicant

-Versus-

1. Union of India, represented by the
Secretary, Miistry of Home Affairs,
New Delhi.

2. The Director, Special Security Bureau

(S.8.B), Block V (East)
R K. Puram, New Delhi-66.

3. The Divisional Organization, S.S.B

Manipur and Nagaland Division, Imphal.

4. Commandant Group Centre, Special Security

Bureau, Kohima, Nagaland.

5. The Director of Accounts, Cabinet Secretary,
R.K. Puram, New Delhi-66.

-------- ReSponden’[s

ADVOTATE

)
£
"T'M:o .J.?....‘.,.}...(.):.. ¢ )



. Particulars of order and Notification for implementation of which the

application is made --—--

This application is made for implementation of order dated. 16/04/1998
issued by Under Secretary of the Government of India as well as Notification
dated 30/09/1997 by which the pay scale of the applicant has been fixed as RS.
4,500/~ 125-7,000 with effect from 01/01/1996 as per 5™ Pay Commission
(Central Government Employee) and also against order (Memorandum) dtd

24/08/2000 passed on representation dtd 24/05/2000.

. JURIDICTION —

The applicant declares that the subject matter of order against which he

wants redressal is within the jurisdiction of this Tribunal.

. LIMITATION

The applicant further declares that as per provision of Sec 21 of
Administrative Tribunal Act 1985, the application is made within the limitation
period of one (1) year from the date of expiry of six months from the date of -

submission of representation dated 24/05/2000 by the applicant and no final

- order has yet been pzissed by the respondents.

4. FACTS OF THE CASE

L. - That the humble petitioner is a citizen of India and resideﬁt of
district-Kohima, Nagaland. The applicant is at present \ni‘orkihg as a
Medical Laboratory Technician in the Office of Commandant G.C,
S.S.B, Kohima, Nagaland. | |

L. That the applicant initially joined as Laboratory Technician in the
Office of Commandant, CSD & W (Central Storage Depot &
Workshop), Bhadbada Road Bhopal on 16/09/1991 and thereafter the
applicant was transferred to Simla (Himachal Pradesh) as Laboratory

Technician in 1992 in the Office of Commandant, Women Advanced

Training School (WATS). And after that the applicant has been



-

ML

IV.
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transferred to the Office of G.C., S.S.B, Kohima, Nagaland as

Laboratory Technician on 06/07/1999.

That the applicant begs to state he was called for an interview to
be held on 29/10/1990 for the post of Laboratory Technician vide letter

(Memorandum) dtd 04/10/1990 issued by Asst. Director (EA).

- Subsequently, the applicant was appointed vide memorandum (order) dtd

21/08/1991 issued by Asst. Director (EA)and he joined his service as
Laboratory Technician in the office of Commandant, CSD&W;

Bhadbadha, Bhopal on 16/09/91 with an initial pay scale of RS 1320-30-

1560-EB-40-2040 plus all other allowances as admissible to Central

Government employees from time to time.

Copies of Memorandum dtd 04/10/1990 appointment order dtd
21/08/1991 and joining letter dtd 18/09/1991 are annexed as

Annexure A, B alid C.

That the applicant begs to state that initially the pay scale of the
applicant as Laboratory Technician was RS. 1,320-2,040 p.m. But after
recommendation of Fifth Pay Commission, a special pay scale has been

fixed for Laboratory Technician vide notification dtd 30/09/1997 and the

“scale has been fixed as RS. 4,500-125-7,000. After the enforcement of

the aforesaid notification dtd 30/09/1997 the pay scale of the applicant
should have been revised as per the recommendation of the Fifth Pay
Commission and the applicant should have been allowed to draw salaries

as per revised pay scale with effect from 01/01/1996. But in stead of
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reviving the pay scale as per 5™ pay commission, the scale of the
applicant was fixed only at RS. 4000-6000/- which is not acceptable and
ultra virus of the 5™ pay commission.

A copy of notification dated 30.09.97 is annexed as annexure D

That the applicant begs to state that besides being specific
mention of revised pay scale of RS. 4500-7000 in the notification dtd
30.09.9‘7, the under secretary to the Govt. of India, Ministry of Health
and Family Welfare vide his letter dtd. 16.04.98 has informed the
Director General of Health Servicg, Nirman Bhavan, New. Delhi about
such revision of pay scale of Laboratory Technician a,s‘ per 5™ pay
commission. But in sprite of such notification as | well as order dtd.
16.04.98 the respondents have fixed the pay scale of the applicant at RS.
4000/- in stead éf RS. 4500/- per month. The respondents have
arbitrarily acted in fixing the pay scale of the applicant at RS. 4000/- in
stead of RS. 4500/- ‘violating the direction of notification dtd 30.09.97 as
well as order dtd 16.04.98.

A copy of order dtd 16.04.98 is annexed as annexure E

That the applicant humble submits that many representations have
been submitted before Director SSB as well as the divisional organizer,
SSB Manipur and Nagaland Division i.e. respondent No. 2 and 3 for
consideration of the matter of the applicant in connection with revision
of pay scale as well as per Fifth Pay Commission, but no action has yet
been taken by any of them for so many years and the applicant has been

allowed to draw only RS 4,000/- p.m. instead of RS. 4,500. Besides, the
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applicant also approached respondents 4 and 5 as he i1s at present
working in the Office of respondent No 4 for implementation of
notification dtd 30/09/1997 in respect of revision of pay scale of the
applicant. But in spite of doing so, they revised all other’s pay scales as
per aforesaid notiﬁcation except the pay scale of the‘ applicant. The
applicant lastly submitted an application / representation before Director
S.S.B. Block V (East), (respondent No 2) on 24/05/2000 through proper
channel and requested him to fix lﬁs pay as per Fifth Pay Commission
Report applicable to Laboratory Technician and also to pay his arrears
from 01/01/1996, the date form which effect of Fifth Pay Commission
has been given. A copy of such representation was also sent to the
Divisional Organizer, S.S.B., Manmipur and Nagaland Division for
information.

A copy representation dated 24/05/2000 is annexed as Annexure

F.

That the respondent No 4 i.e. the Commandant G.C., S.S.B,
Kohima vide his memorandum dated 24/08/2000 informed the applicant
tﬁat the pay ﬁxaﬁon of the individual may be done as per existing Rules.
Now, more than a year is elapsed but no action has been taken by the
respondent to revise the pay scale of the applicant as per Fifth Pay
Commiséion. The applicant waited for eleven months from the date of
reply dated 24/08/2000 of Commandant G.C., 8.8.B., Kohima for a final
order of decision of revision of pay scéle of the applicant, but no such
final order has been éassed by any of the respondents in respect of

revision of pay scale of the applicant. Finding no way out, the applicant
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has approached this Hon’ble Tribunal for justiﬁcation and
implementation of Fifth Pay Commission Report.
A copy of Memorandum dated 24/08/2000 is annexed as

Annexure G.

That the applicant begs to state that the respondenis have been
requested by the applicant several times to pass a final order on the
representation dated 24/05/2000, buf since no final order has been order
has yet been passed for more than six months, the applicant found no

way but to approach the Hon’ble Tribunal for proper redressal.

That the applicant begs to state that he has no other alternative but

to file this application before this Hon’ble Tribunal.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

L

IL

For that the action of the respondents by revising the pay scale of the
applicant at RS. 4,000/ instead of RS. 4,500/~ p.m. is illegal, arbitrary
and in contrary to the Fifth Pay Commission Report dated 16/04/1998 as

well as the notification dated 30/09/1997 of the Ministry of Finance.

For that the applicant has been paid Rs.4,000 /- p.m. when the Fifth Pay
Commission has specially fixed the pay of Laboratory Technician as RS.
4,500-7,000 p.m. and as such the respondents are discriminatory and

biased in respect of fixation of the pay scale of the applicant.
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III.  For that due to such arbitrary action of the respondents the applicant has
been deprived of his revised pay since 01/01/1996 till date.

[V. For that the reépondents are liable to pay the arrears of pay to the
applicant since 01/01/1996 and also liable to implement the Fifth Pay
Commission Report in case pay scale of the applicant.

V. For that as the pay scale in other Central Service has been revi.éed since
01/01/1996, the respondenté are liable to revise the pay scale of the
applicant | |

VI For that the respondents could not have been acted so illegally by not
following the Central Service Rules when the applicant is entitled to get

the benefit. ¢

VIL- For that the respondents may be held liable for violating the Rules of

Central Service and also for damages caused to the applicant.

6. DETAILS OF REMEDY EXHAUSTED

The applicant declares that he has no other remedy except filing this
application before this Hon’ble Tribunal as he has exhausted all other remedies

available to him.

7. MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL

- That the applicant further declares that the subject matter of this

application is not pending before any other Court or Tribunal.

8. RELIEF PRAYED FOR

- Under the facts and circumstances stated above, it is prayed that the

pay scale of the applicant may be revised in accordance with the Fifth Pay



Commission, notification dated 13/09/1997 as Well as order dated

16/04/1998 with effect from 01/01/1996 and the respondents may‘be \

directed to allow the applicant to. draw revised pay scale of RS. 4,500/-

instead of RS. 4,000/- and arrears of pay may be directed to be paid to the

applicant from 01/01/1996.

9. INTERIM RELIEF PRAYED FOR

10.PARTICULARS OF POSTAL ORDER

Postal Order No, Date of Issue, Payable at

11. DETAILS OF INDEX ANNEXED

12. LIST OF ENCLOSURES

NIL
O &30
AX - \L.le . 2oer)

ANNEXED

As per Index.
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VERIFICATION
I, Sri Bhup Singh Kondal, S/o Late Jhankhu Ram, aged about ---Q-)-lé ----- years,

‘Medical Laboratory Technician, Office of Commandant, G.C., S.S.B, Kohima,

Nagaland, do hereby sclemnly affirm and verify as follows-

1. ThatIamthe ap»pliéant in the present application and as such acquainted

with the facts and circumstances of the case.

2. The statements made in the application and the paragraphs 1, 2, 3, 4(I),
4(IT), 4(VIID), 4(0X), 5,6, 7, 8 and 9 are true to 'my knowledge and belief
and those made i paragraphs 4(III), 4(V), 4(VI), 4(VII) and 10 being
matters of recard are true to may information derived therefrom which I
believe to be; true and the rest are my humble submission before this

Hon’ble Tribunal.

And I sign this verification on this L - ™ day of October,2001 at

Guwahati.

Bhop Singhs Ko
Signature of the Applicant
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No, 8/33B/A=2,/90{(5)

Directorate General of Security
Cfiice of the Dir:ctor, S?B
R.K, Puram, Block «V{East -
New Delhi - 110066,

Datec, the 4th oCtober,1990

Subject: Recruitment for the post’ of Laboratory Technician.

‘Your name has been sponsored for the
Teckiician in this Organisation,:
carries the nmay scale of
‘allowances as are admissible to
oyees from time to time,

othe.:

hrs

are requested to bring with you
your date of birth, educational
1wer testimonials, _
a cejtificate of competent authority to this effect may also
‘Pleare be brotght utth vou,

Techr,

Je

I

$e

2. ‘/

dedan and otl

""o‘.:‘, :
-y

post of Laboracory

The post of Lab. Technician

RS'41320~30-~1560=EB=40-2040 plus all

Central Government emple

-~ .

lease report to the underéigned for an interview at 0930

on 298,10,

to such benefits),

a Gazetted Officer of your 1
money: spend by Rail in - connection
candidates beslonging to same stat

at their own cost,

(e}
1O
’

|

{
f

|
J‘
!

!

Mup Sin

S/e ngh
¥i11
Toh,

€0/36v10s98-at the

It may please be noted thak there is no vacancy in Usihi,
Vacarey exist in the outstation units
India transfer liability.
if ycu are willing for posting in our

Please note that no T
with the above call,

You may

Shri Mankhy Ran,

[} ‘ p.[.. D‘.r
’“". Distte

Rangi(KP),

You mrhould

However, sgz2cond class
candidates will be given in connection with
‘1imit=d to the nearest Railway Stadon,
Tickets fely: v Lriug: aluing. (
of th2 Central/State Gove

address mentioned above., You
‘the original certificate showing
qualifications, Diploma in Lab,
If you are SC/ST candidate,

-
. sof

and the post.carries all
come for intkrview only
gutstation un=its,

/DA will be admissible in connection.

,Railway fare to SC/ST
the above interview
Particulars of Railway
“hose who are already in the service

rment ete. will, however, not be entitled
bripgg an un-employment certificate from
ocatity, in casa

you claim refund of

with the interview, Local

ion would appear in the examination
e,

{,"'\,, {4 "' Y

i

( K ¥ LUTHRA )
ASSISTANT DNIRZCTOR(EA)

';///lt(gé(zﬁbl «
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No., 6 /ssB/a-2/ F0(5) ==& = i

Directorate General of Security

Office of the Director(sSSB)
Cabinet Secretariat,

Block~V{East ) ;,R.K. Puram

New Delhi, 11 00 66,

Dated, the 9,,8‘9) -

Pt MENORANDUM

s

| undersigned hereby offers Shri Bhup Singh <ondal.
a tempor ary post of __ Lab. Tech. in"the Office of the

Commgidant, 2SD&W, Bhopal

, in the pay Sca le Of RSel320m30-1560=ED~
FO=2C I . with usual allowances as admissible under the rules: and
. oxder in force from time to time, ' ~ . .

26 'The post is temporary. His/Her permanent appointment tothe ,
post .f and when it is made peérmanent, will depend on various factors
governing permanent appointment to'such post in force at the time .
and'wzll not confer on him/her title to.permanency from the date of
post .s madg permanent, ‘ ' : - / v s
. S !

N 'This appointment ispurely temporary, but is likely to continue
.hdefinitely. The appointment is likely to termination on one momths®
notice on either side without reasons being .assigned, The appointing
authority; however, rescrves the right to terminating the services of
-of the appointed forthwith or before the expiry of the stipulated
perioct Of nptice by making payment to him a sum equivalent to the pay s
and allowances for the period of notice or the expired portion thereof. ..

§ 4;' The appointee shall be on trial for aperiod of three years yhﬁCh
( may bc extended or curtailed at the descretion of the competenk 7 . -
1 authority but such extension or curtailment shall not exceed one year s
i ' _ _
i
l

Se¢ -}The appointiant will be further subject #o : )

1) Production of a certificate of fitness from the competent .
‘Medical Authority viz. Civil Surgeon ofDistrict Medical Hospital.
- 2) In accordance with orders in force in regard to the recruitment -

'£0 service under the Government.of India, no camiidate who has
more than one wife living, is eligible for appointment under
the Government of India provided that Governmerit may , 1f they .
are satisfied that there are special reasons for doing sO except
any persot from the operat ion of this rule, This offer of .
apoointment, is, therefore, conditional upon his/het furnishirg
td this office a declaration as inthe Annexure+I of this letter, = 1 -
alpngwith his/her reply. If however, he hag/more than .one wife
;- living/she is married to a person having more than ore wife live a
' ing desires to be exempted from the operat idn of the above mente -
i ioned rules for any spccial reasons, he/she should meke a .
- ' representation in this behalf immediately. . This offer of appointe |
ment should inthat case, be treated as cancelled and a further -
" communication will be sert to him/her in due course if upon & - . |
consideration .of his/her appointment,’ ' . ' %

-

¢ .
4.
'a [
‘

Contde.P/240 . ‘;‘ 4;

' vy
¢ b\ * .

(o -
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i ri phup Singh ondal
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- wilfully supressed any matdrial information, he will be lisble to

Taking an oaﬁh of allgilance faithfulness to the
Constitution of India on mak ing a solemn affirmation
to that effect,

Production of thc following original certificates
(1f not produced already) : -

(a) Degree/Diploma certifi cate of cducational
and other technical qualifications H

(b} Certificate of age ;

‘() -Character certificate in the prescribed form
Annexure-~II to this letter.

| - Attcsted by a District Magistrate of Sub-

! Divisional Magistrate or their superiar

v officer in the case of candidztes for Class.III
posts and ; ‘

[
]
3
1
!
?

(d) Certificate in the prescribed form in support of
candidates claims that he/she belongs to a SC/sST

(e} Discharge certificate in the prescribed form of
previous employ-ment, 1if any,

6e It may.please be stated whether the candidate is serving
or is under obligation to serve another Central Government/ a
State Government or a Public Authority,

7. If any declaration given or information furnished by the
candidat e provés to be false and if the candidate is found to have

removal from the service and such othor action as Goverment may
deem necessary.

8. If -~“Shri Bhup Singh Kondal 3

accepts the offer on the ahove terms he/she shopl reoq;t to the- |

. Commandant, CSD&W, Shastri Nagaf} BHadbadha Roaéz(%hOPa‘v Mo P © : £
e e - - sEe. L

within one month of the date of issue of this Memorandum., If no ?

reply is received or the candidate fails to report far duty by the 1B
prescribed date, offer will be treated as cancelled. '

9. . No travelling allowance will be allowed for joining the
appointment, unless it is admissible under the rules,
v 1
10, He is liable to be transferred any where in India, ’ |
| \

Bl T

To ) N B-.DR? TKAR
ASSISTANT DIRKCTOR(EA)

P

Tehl & DiStt. Mandi (HCP.)

Copy forwar-~ded dor information and necessary action to
~the Commandant, CSD&W, Bhopal. The attestat_on form & I.B. clearance
of the candidate is enclosed herewith for record.,.

, ‘. AS3TT,. DIRECTOR(EA) o
, %Ww"’t" |
) \4‘\ |

e R

i
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S
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|
|
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proviso to article 309, and clause ‘
rolier and Auditer General

after consultation with. the ‘
erving in the Indian Audit . and Ancounts O

persons s
hereby makes

1

(2)

2

Short title and commen

2. Categories of Govert,
save as otherwise provided by or
services and posts ‘In_connection

E
LN e
Sy - il
fﬁfﬂ;{;};§3ﬁ5]- N T S R ¢ ST . 7
1 ? ;}’ S MINISTRY OF FINANCE ' L ‘ \[;\ -
B . (Depart nent of Expenditure) ; .
' : NOTIFICATION :
New Delh, the 30th September, 1957

nferred by the .
onstitution and
.in relaticn to
" president,

G.S.P- 569 (E)—" 1n exercise of the powers ¢o
(5) of article 1.3 of the C

Compt ¢
epartment, the

rules, namely :- Lot

cement - (1) Theseirules may:bé called the
vised Pay) Bglﬁﬁv,‘gﬁl; : .

the following

Central Civiimgggxlgg;_ﬁRe e
on the 1st day . of

eemed to. have come into force

Théy shall be d
“January, D

1996,
ment servants to whon the rules
under these rules, .these rules

apply = (1)
shall apply
with the

to persons appointed to civil
7s debitable to the Civil fstimates as aiso to

affairs.of the

cersons: serving in the I
- e e . . . ¥ '
(2) These rules shall not apply to :- L.
) MHESE TR T _ _ R | |
(a) persons appointed to the Central Ci¢il: Services and’ posts in
} Groups 'A','B','C’' and ‘9' under the administrative control ¢ the
Administrator of tie Unicn territory of Crandizarh;
(b) persons locally recruited for service in-Dipicmatic, Consutar cr . -
other Indian establishments 1in foreign countries; :
| (¢) gersons not in whole-time employvment; :
! : -'1.
f (d) - persons paid out of contingencies; ‘
(e) persons paid otherwise than con 2 momthly basis'including thos2
paid only on a' piece-rate basis I
- (f) persons employed on contract except where tng contract proviges ’
otherwise; . ~ o
(g) persons re~employed in Government setvice after,retirement}
sny other ~lass or category o persons whom ti@ presicent may,. by
he operation of a\i-ggggnz;pf
A

; (h)

(1)

pDefin tions - In these rules, unless the ¢

Unicn whose pay
ndian Audit and Accounts Depariment.

i

arder, specifically excluis from t
e provisions contained in these rules.

ontext ciherwis2 reauires

scale c©f .C2Y,

“pasic pay  wmeans pay drawn in the prescrioed
1
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Iy Moo—};o ~1800 -$0-2300 8000 150-gong 54,37
) C*afismah Gr. 1/ 1600-50 2300 69-2660 3500-175-8900 sy, 37 ‘
7! . bead Oraft yman '
{ - :
a) Gt aduate, Ewa)'neers MOO =40 ~1800-56- 2600 €500-200-10500 50, 37
... recruited A8ainst  1600~50- 2204 60-2660
" pests .of drawing/ 2000-60*2300~7513200
design of (ice iy - '
subordinate Ergg. . ' .
cadreg - : i
r‘/p: LARO RATORY STALE : .
oy, Laboratory Tech- 1320-30 1560 £8.40. 45001257000 &5, y49
nigan 2040 AT ————
NEDICAL JAND PARAMEDICAL SUBJECT§
AL INDEAN ¢ :\I?H UF’NIHILIHL”/AU Huttong1uy“(13ggg4g)
{a) Stariing L2 SLu'L for al) rosys rv~u111ng STV Sl 5-13500 52.33
medy Al pra. -ice in ISMandH any g degree in .
ISHa”uH

EIJI Cl:NILAl P& 3YCHOLOG

(4) A1l posts of
C]ini'xl Ps)cholo-
vata quUlrfﬂg
Wi wuali
of HAaM, &0

yoed

u. 157

{B) an pasts requiring s

- y /ng

48 t)e minimum

flcat1on
(Poy thalogy)

"H’\ lM U i\( |

e el L™ s

Qualification
GISTS

1640-60-2600- ED-75~

2900/20(g-¢0 - 230U £B- -
15~3200- 10y - 3500/0200-
15-2800- (- YOU o0

“U0U ¢75-135p0 S2.46

40-20-2600 LB~75.- ¢

'550()“1/5 i 82.46
HA/M, Kc(Pctho oqy) 300
ﬂ" Ut Hu[ (‘&.‘)P i
RN TSy .
) ASsistant 07aLiTia, 14007402 1 g4t g - 3500-175-9000 55, 5,
;E : 2300
r; Bletichan 1640 60-2600-(8-75- 0300-200-10500 5, 5,
e 2900 :
fi : /
i1 Senior Dietician 12000~60-2500- (g-75- ' 8000-275-13500 52,52
| " : 3200~ 190- 3500 ‘ ‘ ' ,
j Chief Dietician 2375-15-3200- 109~ HU000-325-15200 5 55
L 3500 -
4(!.}_”_8_1}14: \r’\!:ﬁ

D«outy Nids ER Y 2000-60-?300 beroin- ﬁ%M)"O 1?uu0

‘!SWM'I Inte: oy 3200~ 100+ 1myey--
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.4' L' 1 ' . i :5"1 .5 ‘.:I: j:‘
) ~  Flyman ghgyan, New Dethi
‘ Dated. the 16th Aorid 1, 1999 .
. ., 1 N E
To . e "
. . . ) " ] P
! , The Dicectgr Grnerai BT i i i R y
af Health Gery; ices, o i I }.;_’ '!ig ‘ g
: yg,rman &nauan B!nt_d Q}L\I_ .g 1 l : §:!: v L;‘; o A
Sobject ¢ D bl s '
xibject - "{t}h Pay Commiss{on »:PQV 3@ Qnilgg g';,ay ,gcf g‘é:: f:
o L&borafory lechn;c;a;«;g “ ? { N R
i e S R R
Sir CT b o "-’\\;_\ H .

e I am diraecied fq £envey the sanctiomn, 9§‘ t}m prﬁqidam
to 2 revision of "bay scale of 'mbaraiarg Techn! Cians with
e;ff}if 'gz'em.t?.)’t Jdma!‘Y; %3’"—36 in &CCuru«the, w{{,h! ‘f.'hﬂ’ Park fgs
4 & tiret schedula to 4he i .

Rulee t9g7 as fﬁlxcws, Ceﬂ‘fra; Cav § ;mn,{‘:sag &R@waspd Pavj

51";”3;‘ ”ﬂ?’*‘ﬁ’ cf ‘503_‘3:‘ . Exts%ma Pmy Jcafe .ﬁaW‘;s‘;@d Sca%a
1 .
1. Lﬁbamﬁof*y Re. 5315}~35»1576@»§8m RS :4500-126.7005
Tﬁi—hn ician: {0-204 e TR ST T e

. : . li
- , The.Tssues itk the com urrence of aname bDivision
vide thetr i No.1434/9a_ JE,‘LF;’J Dﬂﬁ@i 12- g-;a:@ :

7oL . ’s I
= : " L ' "Qurg f.;u 1{~u &.3);,.
: » ‘P\-;{\z
o .
- (6L, ghatia 3
Undar Sac?e‘éary %'n {he Government (j’)&{ Indiq
Copy toi- - = - P!
. T"’za Pled{cal auparm*wndarﬁ* gﬁféufjmm Ha&pé‘(‘&! Dot Dalm
v The Ned;cal Supehsﬂamdam ) Dr Raﬁ) %Jche;hav’ Lc)h,a %Qonm
Nauw QOglhi My @0t hg
3. Tha Medical superintencdent, Lm, Mavdings ! ‘séﬁwzxi C@”aa& ’
& Smt, 5.k, Hespl{tal, Nay Being. o 4 7 S
4. ODG(W), Dtd.&.11.5 ] ;i *
5. Finaama Ogsk-ly A N '
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The Director s 5838,
BlOd-V(E“t) .R.K.Putam.

bogw Delhin66a
&hznugh preperxchannel, )

Dated, the 24th May,2000,

Sub 3. Fixation of Fay vide 35th Pay Cerplasion.
{Centznl Erplovee) o/ |

S L,

With due respect and hiirble sulmigsion _
I have the honour to ley Gdomn the following fevw lines
for tavour of syrpathetic corsideratiou and favcureble

action please. '
| That, 1 was enrolled in 5SB ag Lab,/Technio
ciampm 16=9=91 in the Pay Scale of Rse 1320-2040 es =

per the recammenaation of 5th Pay Conmissicn{(Central
Govt. Emplgyee) the Lzbe Technician has been £s€ilited
with Pay Scale of Rs. 4500 & 7000 weeof. lole96(Photom
copy which is enclosed) where as my pay has bee¢n fixed «
the scale of Rg.4000+6000 which is spplicable for '
otlerg and not for Laboratory Techuicise Iradee

It is therefore, requested that my pay may
be fixed as per 5th Pay Commission report whic?»'is )
sprlicable to bab, Technician i.e. Ks. 4566e 7000

instesd of Kse. 40006000 and arear fram lela96 may k‘a@

paid to me. ’ N\

This is for your kind perusal and I have M
very hope that you will teke a formal prompt sympathee °

tic action please. .
Tharking You, if

Yours feighfg ly, .
W ‘§-'%' "
< ,z‘*i -

( HUP SIMH ) ‘
Medical Labs, Techrician,

GC SuB Kohima,
lagaland,

Enclo 3 2 (twob cipies.

Cory to 3

The livisional Organiser,SsB, : \
Ma nipur and Nagaland Division, L
Imphel for information please.

/ )

S ( HHUP SINGH )
W Medical lab. Ted')niciﬂn'

"~ —

M
FM\"' GC 58 B Kohima,

Nagasland,
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mo.x /8 (7)/R-PAY/&.:CK-97/ 6‘:} / 9 1} '
pirectorate “eneral of Security,

OfFice of the Commandant, -
Group Centre.oSB:KOhima,Nagaland

Dated, the 7/({ August, 2000

- % HMemorandum

ET |

. : ) Please refer tO your repPresentation dt.24.5e2k
-~ . addressed to the Director,35B regarding fixation of Pay
. vide 5th Pay Comsilon(Central Employee).

A S Your redreqentat;on has been received back from :
/., the DIG HQ,533B,Nagaland under thedrOfice MANO.DIGK/E=24(p)/
;T 1 9T7/3508 3te14.842000 with following remarkss

i
oo The reprresentation of the gbove official has been
., returned by the Dif.Hqrs,Imphal with the following remarks
¢ wide their chlce Memo.No.Z/M/E/G /95=558/5157~6C dte27 ¢7«200C

a) Pay fixation of the Oftlclal staffs will be
L initigted by the concerned Units under the ;
1 : provision of gCs(Revised Pay)Rules,1997 and pay ”
R fixed by the Unit concerned has to be vetted from

? ITC section Of DACS to avold future complicationa.

AT e

Ll

. b) In view of above facts pay fixation of the
L individual may be done as per existing Rulese

3, Hence, your representation is returned herewith
for information please.

4. | 1t is further to intimate that your S/?ook is being.
sent to the DA(Cs) for the admittance of Pay Zixation on
1.1.96 under the CCS{R.P.JRules,1997, .

r

Bncls as above
!77’(' 1@(3‘
» Commafdhht,
SSKOhima,*\I agaland
TO3
LabeTecheBhup siigh |
GVOJSB‘KOhma N



